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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 1145 0F 2024
IN THE MATTER OF:

Neeraj Choudhary ...Applicant
Versus

State of Rajasthan & Ors. ...Respondents

ADDITIONAL RESPONSE ON BEHALF OF RESPONDENTS NO.1TO 3

PURSUANT TO THE ORDER DATED 08.12.2025 PASSED BY THIS

HON’BLE TRIBUNAL

1. That the answering Respondent is represented through the Officer-in-
Charge duly appointed on behalf of the State Government in the present
matter. The answering Respondent is well conversant with the facts and

circumstances of the instant case.

2. The present Additional Response is being filed on behalf of Respondent
No. 1 to 3 pursuant to the order dated 08.12.2025 passed in the present
Original Application so as to answer the query raised by the Hon’ble
Tribunal for the proper adjudication of the present matter:

“2. Learned counsel for respondent no. 7 has pointed out that in its
report, the Joint Committee had referred to the satellite images
(Photo No.14 and 15) page no. 27 of the paper book which show that
the obstruction in the mining leased area of River Khari near Village
Gulgaon was visible in satellite image dated 11.10.2022. This fact

prima facie points out failure of the concerned State Authorities in
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taking requisite action for removal of the obstruction caused to the
course of the river. The photographs filed with the reply do not show
complete factual position regarding removal of the obstruction.
Respondent no.7 has claimed to have removed the boulders causing
the obstruction to the course of the river but respondent no. 7 has
not mentioned the requisite details regarding final disposal of the
boulders. FIR is stated to have been registered regarding obstruction
caused to the river but outcome of the investigation is also not
disclosed by respondents no. 2 and 3 in their reply.

3. Learned counsels for respondents no. 1, 2 and 3 and 7 respectively
seek time to file additional responses addressing above aspects”.

3. That the Khari River originates from the hills near Bijral Village in the
northern part of Rajsamand District and flows through the districts of
Rajsamand, Bhilwara and Ajmer, before ultimately joining the Banas River
near Deoli, District Tonk. The river catchment area primarily comprises
feldspar, mica and granite-based geological formations, along with sand
and ordinary soil deposits.

A true copy of River map is annexed hereto and marked as ANNEXURE
Al.

4. The total lease area involved in the present matter admeasures 1025.70
hectares, extending over a length of approximately 44.69 kilometres, and
is geographically located at Latitude 25.820912° and Longitude

75.204696° situated on River Khari near Village Gulgaon, District Ajmer.
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STEPS TAKEN BY THE STATE PURSUANT TO THE FINDINGS

REGARDING OBSTRUCTION IN THE FLOW OF RIVER

. Itis submitted that the Joint Committee, while referring to Google imagery,
observed that in the image dated 21.02.2022, stones/rocks were not visible
in the riverbed; however, in the image dated 11.10.2022, the stones were
visible. It was further noted that the latest Google image available is of
December 2022, and no subsequent or updated Google imagery is
available.

A true copy of Goggle Earth Image Feb 2022 with no marble in the mining
lease area is annexed hereto and marked as ANNEXURE A2.

A true copy of Goggle Earth Image Dec 2022 with no marble in the mining
lease area is annexed hereto and marked as ANNEXURE A3.

. The mining lease agreement was executed on 29.03.2023, and registration
took place on 31.03.2023. Thus, the mining lease became effective on
31.03.2023 and thereafter the project Proponent took charge of the said
lease area. As per the Joint Committee’s Report dated 18.01.2025, the
Stones were found on the lease are which were blocking the natural flow
of water however as per the google image, the said stone were visible on
the lease area during the period when the said mining lease was not issued
to the project proponent.

. Itis submitted that the lease area is having a stretch of approximately 44.69

kilometres and no compliant was ever made by any of the person with
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regard to the obstruction in the flow of water and it is after the joint
committee’s report, it came to the knowledge of answering Respondent. It
is further submitted that under the provisions of the Rajasthan Minor
Mineral Concession Rules, 2017, a mining leaseholder is required to
strictly comply with the terms and conditions of the lease and is authorized
only to carry out lawful mining operations. Any violation of the lease
conditions, including dumping of debris or other materials in the mining
lease area, is punishable under Section 13 read with Schedule IV of the
RMMCR, 2017.

. That thereafter, the Mining Engineer vide letter dated 08.01.2025 directed
the mining lessee (project proponent) to remove the debris/blocks/ stones.
As per the directions, Project Proponent removed the debris/stones/ block
in August 2025 and further informed that an FIR has been lodged by the
Project Proponent against the persons who were involved in placing the
said rocks. It was also informed to the answering Respondent that the
RSPCB has also initiated action against the project proponent with regard
to the findings made by the Joint Committee.

. That after lodging of the aforesaid FIR by the project proponent, ilt has
come out during the investigation that the stones observed at the site were
manually placed by local villagers as a temporary measure to make a road
to cross the river from one side to other side and the investigation qua the

person involved in placing the stone is still pending.
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A true copy of letter dated 05.12.2025 sent by Station House Officer, Police
station Kekri Sadar, District Ajmer is annexed hereto and marked as
ANNEXURE A4.

10.That further in order to bring clarity with regard to the compliances made
by the project Proponent, the answering Respondents had conducted an
inspection at the mining lease area on 06.12.2025 and it was observed that
there is no mining operation is going at present, Pillars were placed at the
mining lease area, Weighbridges, CCTVs cameras were placed at
designated Transit pass and even no debris were found in the lease area
obstructing the flow of river.
A true copy of inspection report dated 06.12.2025 prepared by Mining
Engineer is annexed hereto and marked as ANNEXURE AS.

11.That pursuant to the issues raised by this Hon’ble Tribunal vide order dated
08.12.2025, a State Level Committee was constituted comprising of
officials from various departments, including Revenue department, Police
department, RSPCB, Department of mines and Geology and Water
Resource department on 10.12.2025. The said committee visited the
mining lease area granted to Mr. Bharat Singh Shekhawat (Respondent
No.7) on 13.12.2025.

12. That further during the inspection conducted by the aforesaid State Level
Committee on 13.12.2025 along with the Applicant i.e., Neeraj Chaudhary,

it was found that the stones had already been removed from the riverbed.
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This position stood corroborated by an earlier spot report dated 03.09.2025
submitted by the technical personnel of the Office of the Assistant Mining
Engineer, Sawar, which confirmed that the stones had been removed from
the riverbed. Further, the report of the Station House Officer, Kekdi Sadar
Police Station, dated 05.12.2025, categorically confirmed that no debris
was present at the site and that the water flow in the river was open and
unobstructed. Additionally, on 10.12.2025, the technical staff of the Office
of the Assistant Mining Engineer, Sawar, along with the local Patwari,
conducted a joint inspection and submitted a spot report wherein it was
specifically recorded that no obstruction existed in the river area and that
the stones removed from the river had been collected at Siway Chak
(government land), bearing Khasra No. 3331/2102, which was taken into
possession by the Government. The inspection report dated 13.12.2025
was also signed by the Applicant stating that he is satisfied with the
inspection.

A true copy of on the spot report dated 03.09.2025 Add Mining Engineer,
Sawar-Ajmer is annexed hereto and marked as ANNEXURE A6.

A true copy of Spot report dated 10.12.2025 Sr Mining Engineer, Sawar-
Ajmer is annexed hereto and marked as ANNEXURE A7.

A true copy of on the Spot report dated 13.12.2025 by the State level

Committee is annexed hereto and marked as ANNEXURE AS.
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A true copy of images taken at the spot of inspection on 13.12.2025 in front
of State Level Committee is annexed hereto and marked as ANNEXURE
A9.

13.The State Level Committee comprising of various department constituted
on 13.12.2025 to address the issues raised by this Hon’ble Tribunal, also
recorded a drone video during the course of the inspection which depicts
that the river is free from any obstruction. A pen drive containing the drone
video of the mining lease area as recorded at the time of inspection is
annexed hereto and marked as ANNEXURE A10.
A True copy of drone survey report dated 13.12.2025 conducted in front
of the State level committee of the various state department is annexed
hereto and marked as ANNEXURE All.

14.Pursuant to the observation made by the state level committee, the
Tehsildar, Kekri, vide letter dated 13.12.2025, initiated proceedings
regarding removal of stones/debris from lease area in question (i.e. Mining
Patta No. 5/2023 granted to Shri Bharat Singh Shekhawat in Tehsil Kekri,
District Ajmer) and dumping the same on the government land bearing
Khasra No. 3331/2102. The inspection conducted by the Land Inspector
and the concerned Patwari reported encroachment of 0.07 hectares of
government land bearing Khasra No. 3331/2102 due to placement of
stones/debris which were removed from the lease area by the project

proponent. Accordingly, a notice was issued to the lessee seeking an
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explanation regarding the removal and dumping of stones from the Khari
River and calling upon him to show cause as to why legal action should
not be taken, with a stipulated response period of three days, failing which
action would be taken in accordance with law.
A true copy of letter dated 13.12.2025 issued by the Tehsildar Kekdi,
District Ajmer to mining Lessee is annexed hereto and marked as
ANNEXURE A12.

15.1t is respectfully submitted that, as per the procedure followed by the Water
Resources Department, upon receipt of any complaint, petition, or
information regarding encroachment/obstruction in any water source or
river, necessary action is taken jointly with the Revenue Department for
removal of such encroachment. In the present case, as recorded in the spot
report dated 12.12.2025 submitted by the Junior Engineer of the Water
Resources Department, no obstruction of any nature was found in the river
or in the water catchment area. Further, during the inspection conducted on
13.12.2025 by the Joint Committee, no obstruction was found in the river
flow area and the flow of river water was observed to be free and
unobstructed. It is further submitted that owing to excessive rainfall during
the current year, the river experienced high-velocity flow, as a result of
which most of the pits in the riverbed have been naturally filled, and

consequently, no obstruction is presently visible in the river.
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16.1t is respectfully submitted that the Department of Mines and Geology has
taken continuous and effective action to curb illegal mining activities in the
area. The Mineral Department issued warning letters to the mining lessee
on 08.01.2025, 27.02.2025, 21.04.2025, and 14.08.2025 on the basis of
findings of the Joint Committee and departmental assessments. Further, the
mining lease area was inspected on 25.02.2025, 23.06.2025, 30.06.2025,
03.09.2025, and 06.12.2025 to ensure compliance with statutory
conditions. Additionally, a joint check-post comprising officials from the
Police, Revenue, and Mines Departments was established on 20.02.2025
near the river site to prevent illegal mining, transportation, and storage of
mineral gravel.

17.1t is further submitted that the Rajasthan State Pollution Control Board,
Kishangarh, also initiated proceedings against the mining lessee for
environmental violations. A show-cause notice dated 04.04.2025 was
issued to the lessee proposing cancellation of the Consent to Operate
(CTO). The reply submitted by the lessee on 14.04.2025 was examined and
found to be unsatisfactory, whereafter a further show-cause notice dated
22.08.2025 was issued proposing imposition of environmental
compensation. As the subsequent reply dated 28.08.2025 was also found
unsatisfactory, the Rajasthan Pollution Control Board has imposed
environmental compensation amounting to I43.68 lakh vide order dated

03.10.2025, which has not been deposited by the lessee till date.
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BRIEF BACKGROUND QUA THE GRANT OF LEASE IN

QUESTION

18.The State of Rajasthan issued a Letter of Intent (Lol) dated 20.03.2013 for
the allotment of 1025.70 hectares of bajri mining lease in favour of Shri
Bharat Singh.

19.Thereafter, the State Government granted a Temporary Work Permit
(TWP) for mining of bajri in the said lease area for the period 29.12.2013
to 28.02.2014, which was subsequently extended up to 31.03.2014 in terms
of the order dated 27.03.2014 passed by the Hon’ble Supreme Court in SLP
(C) No. 34811 of 2013.

20.Pursuant thereto, the Letter of Intent holder carried out mining operations
from 29.12.2013 to 31.10.2014, and thereafter voluntarily discontinued the
mining activities with effect from 01.11.2014.

21.Subsequently, the State of Rajasthan, vide Government Order dated
15.09.2017, cancelled the Letter of Intent and Temporary Work Permit,
alleging violation of the terms and conditions of the Temporary Work
Permit.

22.1t is further submitted that by order dated 16.11.2017, passed by the
Hon’ble Supreme Court in Special Leave to Appeal (Civil) No. 34811 of
2013 titled as Naveen Sharma vs. State of Rajasthan & Ors., mining

activities in all 82 mining leases/Temporary Work Permit areas relating to
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mineral bajri in the State of Rajasthan were directed to be stopped with
immediate effect.

23.Thereafter, the Hon’ble Supreme Court, in SLP No. 10587 of 2019 titled
as Bajri Lease Lol Holders Society vs. State of Rajasthan & Ors., vide
order dated 11.11.2021, inter-alia directing the implementation of the
recommendations of the Central Empowered Committee (CEC), except
those mentioned at point “J” of the report dated 23.12.2020.

24.That aggrieved by the cancellation of the Letter of Intent and Temporary
Work Permit, the Lol holder preferred Special Appeal No. 419/2018 before
the Hon’ble High Court of Judicature for Rajasthan at Jaipur. The Hon’ble
High Court, vide judgment dated 07.05.2022, directed the State
Government to take an appropriate decision within a period of three
months, keeping in view the amendment to Rule 5(4) and the directions
issued by the Hon’ble Supreme Court in its judgment dated 11.11.2021.
The said judgment attained finality, as the State Government did not assail
the same.

25.Pursuant thereto, the Directorate, vide letter dated 05.07.2022, placed the
complete factual and legal position before the State Government and
sought appropriate examination of the matter and issuance of necessary
directions at the Government level.

26. In compliance thereof, the State Government, vide letter No. P.10(23)

Khan/Group-2/2012 dated 14.10.2022, set aside the rejection orders and
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restored the Letter of Intent. The Government further directed that action
be taken in accordance with the third option under Para 231/N, by
considering the period of actual mining of mineral bajri and adjusting the
remaining lease period, as per the instructions contained in point “F” of the
Hon’ble Supreme Court’s order dated 11.11.2021.

27.Pursuant to the aforesaid decision, the Directorate, vide letter No. 1778
dated 17.10.2022, directed submission of the requisite proposal.
Consequently, it was decided to restore the Letter of Intent by treating the
period from 02.11.2014 to 28.12.2018 as a die-non period, in accordance
with the directions of the Hon’ble Supreme Court.

28.In furtherance thereof, as per the Directorate’s proposal dated 27.03.2023,
possession of the lease area was taken on 29.03.2023, after duly accounting
for the die-non period of 4 years, 01 month and 26 days, in favour of Shri
Bharat Singh. Accordingly, the State Government, vide letter No. P.7(19)
Khan/Group-2/2013 dated 29.03.2023, approved the mining lease by
restoring the Letter of Intent for the remaining period of 4 years, 01 month
and 26 days from the date of taking over possession. In pursuance thereof,
the mining contract was executed on 30.03.2023 and duly registered on
31.03.2023.

29. It is submitted that the mining lease bearing No. 5/2013, in favour of Shri

Bharat Singh Shekhawat, became effective from 31.03.2023 and remains
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valid up to 25.05.2027, in accordance with the Government Order dated
29.03.2023.

30.1t 1s further submitted that the lessee obtained Environmental Clearance
from the Ministry of Environment, Forest and Climate Change,
Government of India, on 03.02.2022, which was duly submitted to the
competent authority.

31.Thereafter, the lessee obtained Consent to Operate from the Rajasthan State
Pollution Control Board, Jaipur, initially for the period 19.04.2023 to
29.03.2024, and subsequently renewed the same vide order dated
07.02.2024 for the period 07.02.2024 to 25.05.2027, which are presently
valid and subsisting.

32.That thereafter the Hon’ble Tribunal took cognizance of the present matter
on the basis of a letter petition dated 27.01.2024 submitted by Shri Neeraj
Choudhary, Sarpanch, Gram Panchayat Gulgaon, Block Sawar, District
Kekri, State of Rajasthan. Upon taking cognizance, this Hon’ble Tribunal
was pleased to constitute a Joint Committee comprising representatives of
the Central Pollution Control Board (CPCB), Rajasthan State Pollution
Control Board (RSPCB), Mining & Geology Department, and other
concerned authorities, vide order dated 19.11.2024, to inspect the subject
mining area and submit a factual and action-taken report.

33.The Joint Committee, in its report dated 18.01.2025, submitted pursuant to

the order of this Hon’ble Tribunal dated 19.11.2024, after conducting site
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inspection and verification of records, observed that the mining lease
holder was operating under a valid mining lease, supported by requisite
Environmental Clearance and Consents issued by the competent
authorities. The Committee, however, noted certain compliance-related
issues relating to riverbed mining regulation, replenishment study, stock
management and maintenance of river flow, and accordingly
recommended strict adherence to environmental safeguards, removal of
river obstructions, recovery of penalties wherever irregularities were
detected, and continued monitoring by the concerned authorities.

34. In view of the aforesaid findings and recommendations, the State
Government—Respondent herein respectfully submits that it shall fully
comply with all directions and orders that may be passed by this Hon’ble
Tribunal in the present proceedings. The State further assures this Hon’ble
Tribunal that, subject to and upon permission being granted by this Hon’ble
Tribunal to carry out the mining activities, it shall ensure strict compliance
with all recommendations of the Joint Committee, as well as the conditions

stipulated under the Environmental Clearance and the Consents to Operate.

35.The State Government further undertakes that there shall be continuous
supervision and monitoring of the mining activities by the concerned
departments and authorities, and that all operations shall be carried out

strictly in accordance with law, the conditions of the Environmental
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Clearance and CTO, and other applicable statutory provisions, so as to
ensure that only legal and environmentally compliant mining is undertaken
within the mining lease area granted by the State.

36. In view of the above, the present original Application may be disposed of
in accordance with law.

37.That the documents annexed to the present additional response are true
copies of their respective originals.

FILED BY:
SZ A
(SHIV MANGAL SHARMA) & (SAURABH RAJPAL)
(ADVOCATES FOR RESPONDENT NO.1-3 STATE OF RAJASTHAN)
OFFICE:-D-291, 2ND 3 RD FLOOR,
DEFENCE COLONY
NEW DELHI-110024
PLACE: NEW DELHI
DATE:18.12.2025
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BEFORE THE HON'BLE NATIONAL GREEN

TRIBUNALPRINCIPAL BENCH, NEW DELHI ((
ORIGINAL APPLICATION NO. 1145/2024

IN THE MATTER OF:
NEERAJ CHOUDHARY ..APPLICANT
VERSUS
STATE OF RAJASTHAN
AND ORS. ; ..RESPONDENTS
AFFIDAVIT

I. Mr. J.K. Gurbaxani, S/o G.R. Gurbaxani, aged about 56 years, at present,
working as Superintending Mining Engineer, Ajmer, Rajasthaﬁ solemnly
swear and affirm on as under:-
1. That I am the Officer in Charge (OIC) in the above captioned matter for
the Director Mining and Geology, Rajasthan (Respondent No. 2) and
District Magistrate. Kekri (Respondent No. 3). I am v;/ell conversant

()t

2. I state that I have read and understood the contents of the accompanying

7 with the facts and circumstances of the case.
Q7

N
'\,‘j «additional Reply which has been drafted by my counsel under my

Cipstructions and the same has been explained to me. I say that the

g contents of the same are true and correct to the best of my knowledge

and belief.

3. That the submissions made therein are believed to be true and nothing

material has been concealed therefrom.

apeferor w@fe ST
AN




4. 1 say that Annexures, in the instant Raly, are the true and correct copy, 17

true and typed copy and true and translated copy of the original.

%pﬁwﬁ)

areferor w@fy s
TR

VERIFICATION

1L the Deponent above named do hereby solemnly affirm that contents of
Paragraphs no. 1 to 4 of the foregoing Affidavit are true and correct to the best
of my knowledge and belief. No part of it is false and nothing material has

been concealed therefrom.

Verified at Ajmer on this day 05th of September 2025




1671

Bhilwara

A
,./’ﬁ?‘ g

Rl
) nalsr

=1 [ B

ANNEXURE A1

18

@ Ope!



19

s
Deopura Malera
i 0% Ram
Kali Talal Ka g e — o “agiy
Khera Dhoondhari v = ‘a D
Rachariya Meenori Ka y & Eﬁ\"‘qr
Naya Gaon .
Khawg
e Sakariya Bajta
Deckheri
f———a ]
Gulgaon
SH12 3 L

2 N; a 2 P Kalera Kamwarji %
I _ - ol Sadara Govindpura . Nadi ‘
o ‘ Modi :

| = 3 — ’16‘) — : thuyali

SH26 |
Heal) ) w2 s) |
| SRS
Mehroo Kalan Y d Jaswantpura




ANNEXURE A2
20

1673

Google Earth Image Feb-2022 with no Marble Blocks
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Google Earth Image Dec-2022 with Marble Blocks
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yJew._Comgaamt.

1. Complaint No. (f¥&mua W15410442500014

District (R@T)KEKRI
pate of Complaint (Rmma i 10/01/2025

Police Station (ar¥EKRI SADAR

23

2. Details of the complainant (Reraasal w1 Rawo): ‘
a) Name (AMIJAY SHARMA
b) Relative name (g« @ AIMEDISH PRASAD SHARMA
c) UID No. (gam$sh d) Nature o:f Complaint (g w1 =afe & ey
e) Landline No. (dsaTe f) Mobile Ng. (Marger 91-9887197810
g) Email ID (8«
h) Address (u?n) 7
| S.No. (w.9.)  Address Typgﬁ(g?_n kol wm) | Address (1)
! 1 Present Address HARMADA,HARMARA,AJMER,RAJASTHAN, INDIA i
2 Permanent Address ~ [HARMADA HARMARA AJMER,RAJASTHAN,INDIA
3. ldentiﬂcation Details of the complainant (Rmrgawal &1 ugam Razom)
a) Country of Nationality (et 3 ‘
| S.No. (wm.d.) ;Jdentiﬂcation Type (vgar+ waR)| Identification No. (ugam™ 4) : |
4. Details of Accused (fYgw &1 e
(1 a) Name of Accused (3ifWgm &1 AGYAT BAJRI MAFIYA
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General Diary Details_
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State (U0): RAJASTHAN District (Fan: AMER
P.S. (a7 1): KEKRI SADAR

a) G.D. No. (3Rt €.): 012

b) G.D. Date (afe Rai#):04/12/2025 13:20 PM
¢) G.D. Type (3ARA gar): swmE

d) G.D. Sub Type (3aR:h 3u AT

e) Beat Area (#lz 83):
f) FIR Number (n.q.R.a.):
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rrin ) s O, e et ﬂ GPS Map Camera

© Kekri, Rajasthan, India =
4 Q44h+c89, Ajmer Rd, Raghu Colony, Kekri, Rajasthan
305404, India
§ Lat 25.758571° Long 75.129254°
B Saturday, 06/12/2025 03:33 PM GMT +05:30
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¥ Ay Lrn i i) <miia. .. e =5 B oPS Mﬁp Cameré
+ Kekri, Rajasthan, India &=
Via Kaazodiya Rd, Rajasthan 305405, India, Kekri, Rajasthan 305405, India

Lat 25.783081° Long 75.087783°
: Satu_rday, 06/12/2025 04118 PM GMT +05:30
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;Qi GPS Map Camera

Kekri, Rajasthan, India &=

Via Kaazodiya Rd, Rajasthan 305405, India, Kekri, Rajasthan 305405, India
Lat 25.78307° Long 75.087953°

Saturday, 06/12/2025 04:17 PM GMT +05:30
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; L L) oPs M
2 A R G S Map Camera

1 Mehru Kalan, Rajasthan, India =
¥ Regar Mohalla Rd, Mehru Kalan, Rajasthan 305405,
' India

" Lat 25.758757° Long 75.128678°

b, Saturday, 06/12/2025 03:31 PM GMT +05:30
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Regar Mohalla Rd, Mehru Kalan, Rajasthan 305405,
India

Lat 25.758793° Long 75.128642°
Saturday. 06/12/2025 03: 32 PM GMT +05 30




5} GPS Map Camera

" Kekri, Rajasthan Indla -
Q44h+089 Ajmer Rd, Raghu Colony, Kekri, Rajasthan
i 305404, India

B Lat 25.758555° Long 75.129262°

[ Saturday, 06/12[2025 03 33 PM GMT +05:30

-;-.,\ T T



1688

o T

n GPS Map Camera

& Mehru Kalan, Rajasthan, India =&
Regar Mohalla Rd, Mehru Kalan, Rajasthan 305405,

India
Lat 25.758822° Long 75.128589°
~ Saturday, 06/12/2025 03:32 PM GMT +05:30
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Annexure-20

) S < ckri, Rajasthan, India
i‘ﬁ , Raj asthan 305407, India, Kekri, Rajasthan 305407, India

‘ ; Lat 25.819557° Long 75.203442°

"'ﬁ 27/08/2025 02:22 PM GMT +05:30
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Check In

— Kekri, Rajasthan, India

A . . Rajasthan 305407, India, Kekri, Rajasthan 305407, India
I Sape 4 Lat 25.819521° Long 75.203471°

< B4 27/08/2025 02:23 PM GMT +05:30




05 [CJ] GPS Map Camera 8

s an, India

*

s 5

, Rajasthan 305407, India, Kekri, Rajasthan 305407, N\
* | India oS
! Lat 25.820929° Long 75.203706° s
% 28/08/2025 04:30 PM GMT +05:30
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- Sadara, Rajasthan, India
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Sadara, Rajasthan, India ==
-". R6c3+qc, Sadara, Rajasthan 305407, India

Lat 25.820877° Long 75.203766°
¢ Saturday, 06/12/2025 07:22 PM GMT +05:30 |
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Sadara, Rajasthan, India =8
R6c3+qc, Sadara, Rajasthan 305407, India




i‘Sadara, Rajasthan, India =
= R6¢c3+qc, Sadara, Rajasthan 305407, India

Lat 25.822007° Long 75.203996°
Saturday, 06/12/2025 07:41 PM GMT +05:30




N
!

)
_.‘
N
“»

B>

-.m
)
=
.Hm,
dd,o
n:.d_n/_
? —— D 1D
. =
- mao
N
| s AT
Age
A e
@0
o
@ e
a5
0" 20
= OO
awo@
9]
b
© ©
N xo

' -. -.-' 1!9;1

PR T W

| Saturday, 06/12/2025 07:22 PM GMT +05:30




=

&) GPS Map Camera

Sadara, Rajasthan, India =

R6c3+qc, Sadara, Rajasthan 305407, India
Lat 25.822017° Long 75.204002°
Saturday, 06/12/2025 07:41 PM GMT +05:30
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